. Indiag C.'orp (Acquisition of
Shareg) Ordinance, 1881

12.12 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

BRITISH INDIA CORPORATION
LIMITED (ACQUISITION OF SHA-
RES) BILL**

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): Sir, I beg to
move for leave to introduce a Bill to
provide for the acquisition of certain
shares of the British India Corporation
Limited with a view to securing the
proper management of the affairs of
the Company and the continuity and
development of the production of goods
which are vital to the needs of the
country and for matters connected
therewith or incidental thereto.

MR, DEPUTY SPEAKER: The Ques-
tion 1.8:

“That leave be granted to
introduce a Bill to provide for the
acquisition of certain shares of the
British India Corporation Limited
with a view to securing the proper
management of the affairs of the
Company and the continuity and
development of the production of
goods which are vital to the neeas
of the country and for matters con-
nected therewith or incidental
thereto.”

The motion was adopted.

SHRI PRANAB MUKHERJEE: 1
introduce* the Bill.

_—

—

STATEMENT RE, BRITISH INDIA
CORPORATION (ACQUISITION OF
SHARES) ORDINANCE, 1981

THE MINISTER OF COMMERCE
AND STEEL AND MINBES (SHRI
PRANAB MUKHERJEE): Sir, with
your permission I beg to lay on the

AUGUST 24, 1881

Matiers under
Rule 377 %

Table an explanatory statement (Hindi
and Englisp, ve ) giving reasons
for immediate lation by the British

India Conporation (Acquisition of
Shares) Ordinance, 1981.

—_——

1214 hrs. i
I
MATTERS UNDER RULE 377

(i)Railway facilities in Nalagarbh
Tehsil in Himachal Pradesh

=t Foo 3 gEATTL Y ( fomrery) -
negy WgiRy, fen=a w3 agdlw
anRg, foar dem, e aga aw
sY\fs eam aamr s @ &)
agt € arvEw wfm & % §
o @ fomr ¥ ovnw, 3@ am@r
gegrfe ¥ S SO osw @ )
magnaﬁmrfauuzﬁnqg
o e TR Ay fafed swm
Bwm wmifta § Wi wE W
qEVZ TA q¥ A F g gY WY
Wa A gfaad swesm 4@
agae AaTeme ¥ T A 1926
dAfadt gf ot, Y 5 w® Ao ®
wut Tafe & IF & fau aww
gfeqrat & faor aar af & €k
@ ¥ aum ®a FwiiAEa g1 @
ar | U3y I AFA qgT Iqre &Y
s st F@r Trem v ag fadr g
e, fou T ag mm ey @Y, WY
o ANz B T W oam A §
fo @ &2 ¥ W]|F Y qed oY
sare & 7€ wlx arenng, fgemes
sRw a1 fetf TR X ¥ aror
gt ga-fefamq, g faww
¥T a¥r ga-sgdI AHTEL w1 ¥R
A §  Fehe WY w) wed) Saer
gdfr 7 wreaw A A qwEl B

**Published in Gazette of Ind:iaExtraordlnlry.

dated 24-8-1981,

Part II, Section 2,

*Introduced with the recommendatiofiof the President,



405  Matters under

T ¥ qged & afad § @
g @ gy Rum §oowa: F
W g & Wa Wer it @
qit war § fe ARy N ag WE
=@, N 1926 ¥ fagr &, AN
AT FTET R WK g W Tw
et A aw ¥ & fpew
e & sm ¥ W A A
ady & s ¥ fmew w1 W€
e af nmrd

i wivr vwr z & fgmrw
e ¥ AErE F T A FF
fra@r @ 1+ wac 38 I AT
A @, o ade Wd Rwn &
@M A 9ara #F @My w7 &
um g, a% STEr AT 34HT FEAT
3 feetivze @ afge ad &) rﬂ_ﬁ'r
¥ X ¥ am g faar ag, arfe
g S & A amrEa @ aF 1

(1) NEED FOR TARKING OVER OF
Momin: MiLrs LIp. BEGHORIA IN
24 PARGANAS DISTRICT OF WEST
BENGAL.

SHRIMATI GEETA MUKHERJEE
(Panskura): Sir, unaer rule 377, I wish
to raise the following matter:

Mohini Mills Ltd., a textfle mull,
located in Belghorig of 24-Parganas
districi of West Bengal 15 under lock-
out for more than one year and eight
months. On the 4th August, 1981, a 23-
year old wife of an employee of the
mill committed suicide being unable
to withstand the pangs of hunger ot
her small child. Condition of all the
workers and employees of the locked-
out mill is s0 bad that similar fate
may wait for many. Minister of Com-
merce of Government of Indig earhier
promiseq to take over the gaid mill by
the Government. But despite this
prolonged agonising lock-out, nothing
hag proceeded in that di.recﬁon‘

BHADRA 2, 1003 (SAKA)

* hundred
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I request that urgent steps be taken
for the take-over of Mohini Mills, s0
that tragic incidents like Minatis un-
timely death may not occur again, and
the workers and employeeg may be
saved from direct distress.

(iii) NEED TO DECLARE RAMESWARAM
A MAJOR PORT.

SHRI M, S, K. SATHIYENDRAN
(Ramanathapuram): S!r, under rule
377, I wish to raise the following mat-
ter:

Rameshwaram is a pilgrim cenfre ot
not only gll-Inaia importance but also
of great international value and poten-
tial. Rameswaram is the first landing
point for thousands of tourists from
Sri Lanka. The steamer named Rama-~
nujam, in remembrance of the
great Indian mathematician, carries
on alternate days g minimum of six
foreign toursts from Sri
Lanka. None of the major ports in
South India carries such a heavy bur-
den on alternate days. Unfortunately,
Rameswaram conlinues to be a minor
dort woefully lacking even 1n ele-
mentary amemties for the tourists.
Besides tourists, Rameswaram recei-
ves repatriates from Sr1 LanKa. On'
their arrival, the hopes and aspirations
of these repatriaies are belied beyond
their expectations. These repatriates
are made fo stand in sun and showers.
for hours for Customs scrutiny. It ls
unfortunate that the Customs officials
treat all these repatriates as smug-
glers, and without appreciating the
fact that they have left everything in
Sri Lanka, they are subjected to inhu-
man examinations. While the Cus-
toms officials concentrate on them, the
actual smuggling around the islana
of Rameswaram goes on merily un-
checked. On enbarkment, the tourists
have to face 3 lot of difficulties.

Their difficulty is further intensified
by the absence of train facility. The
inordinate delay in the exetution of
Pamban bridge works on the part of
the State Government of Tamil Nadu_
has further aggravated their misery
in moving to the mainland quickly.



